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1[AMERICAN CITIZEN APPREHENDED
HUSSAINWALA BORDER

AT

206. SARDAR GURCHARAN
SINGH TOHRA :

SARDAR NARINDAR
SINGH BRAR:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that an Ameri-
can citizen named Mr. William was re-
cently apprehended at Hussainwala bor-
der while on his way to Pakistan;

(b) whether it is fact that the said
person was doing research work at the
Indian Agricultural Research Institute;
and

(c) what are the details of the things
recovered from him and what is the
reaction of Governmeént in this re-
gard?] ’
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f[THE MINISTER OF STATE I\
THE MINISTRY OF FOOD, AGRI-
CULTURE, S COMMUNITY DEVE-
LOPMENT ‘AND COOPERATION

(SHRI ANNASAHEB SHINDE)
(a) No, Sir.

(b) and (c) The facts of the case arc
that a group consisting of Indian Scien-
tists (of 1CAR’s All India Coordinated
Project on Pulses) and American Scien-
tists (of US Department of Agriculture)
have been working jointly on a Re-
gional Pulses Improvement Project since
1966 in which a number of other coun-
tries are also participating. This i<
covered by an Agrecment between the
Government of India and Government
of USA. Out of the Joint collection
of seeds of this Project, an American
Scientist was carrying some  genetic
stocks of gram (chick pea) and lentil.
which were intercepted at Hussainiwal:
checkpost by the Customs Authorities

tTransferred from the 19th November, 1969,
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1957 Calling Attontion to

due to ron- otservance of certain pro-
cedural formal trtes without which such
seed materials cannot be sent out of

India. Since t was only a case of
non-observance of certain  procedural
formahties, the authorities concerned

have, on the alvice of the Department
of Agriculiure decided to release the
concerned stoc< to the Project under
the joint custcJy of both Indian and
American personnel.]

OBITU2RY REFERENCE

MR. CHAIRMAN : Betore we take
up the next it'm on the agenda I have
to refer with r:gret to the passing away
of Shri Kesavin (Thazhava), a sitting
Member of th s House.

Shri Kesavai was a well-known  so-
cial worker of Kerala. He was the pre-
sident of the 3.N.D.P. Sabha and took
active part in the freedom struggie and
suffered imprisonment. He was a lead-
ing lawyer anl was Public Prosecutor,
Quilon. He 'vas elected to the Rajya
Sabha in 1967. He was not keeping
good health (nd the House granted
him leave of ibsence only recently, on
the 21st Novi mber. Shri Kesavan al-
ways took par. in the discussions of the
House on soiial and educational mai-
ters. We wil greaily miss him.

1 would request Members to stand up
and observe vune minute’s silence as a
mark of respcct to the memory of Shri
Kesavan.

(Hon. Membcrs stood in silence for one
minute)

MR. CHA RMAN : Secretary will
convey to the members of the bereaved
family our dep sense of sorrow and
sympathy.

CALLING ATITENTION TO A MAT-
TER OF UFGENT PUBLIC IMPOR-
TANCE

REPORTED VIOLATION OF INDIAN
SPACE BY ¢-130 AIRCRAFT OF
PAKISTAN AIR FORCE

SHRI N. SRI RAMA REDDY (My-
sore) : Mr. Chairman, Sir, T call the
attention of the Minister of efence
to the reporied violation of Indian air
space by C-130 aircraft of the Pakis-
tan Air Forc: straying from the permit-
ted corridor on October 30, 1969.

AIR
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a matter of urgent 1958

public importance

THE MINISTER OF DEFENCE,
STEEL AND HEAVY ENGINEER-
ING (SARDAR SWARAN SINGH):
Mr. Chairman, Sir, [ have to inform the
House that on 30th October 1969, a
Pakistan Air Force C-130 aircraft over-
fiying Indian territory between Dacca
and Karachi flew upto 5 nautical miles
outside the Pre-Determined Route for a
distance of 160 nautical miles. This
was, by any standard, a serious viola-
tion of Indian air-space and continued
in spite of the fact that the Flight
Control at Calcutta repeatedly asked the
aircraft to return to the Pre-Determined
Route. The Pakistan Air Force C-130
returned to the Pre-Determined Route
only after our aircraft were sent to in-
tercept it.

We have lodged a strong protest
against the continued and frequent vio-
lation of Pre-Determined Route by
Pakistan Aircraft over-flying Indian ter-
ritory.  We have urged the Govern-
ment of Pakistan to give firm instruc-
tions to the crew of all aircraft over-
flying Indian territory to remain strict-
ly within the Pre-Determined Routes.

1969

SHRI N. SRI RAMA REDDY : Sir,
the hon. Minister has admitted that
there has been frequent violation by
Puakistan aircratt and their intrusion in-~
to our territory. I would like to know
how many times such frequent viola-
tions have occurred during the year
1969 up to now, and what 1is the
ostensible purpose with which these vio-~
lations are being committed. My infor~
mation, Sir, is that it is intended for
reconnaisance purposes, to find out
soime ot our detence positions, cic. |
think it 1s an extremely dangerous
thing to allow such a thing as this,
especially the violation of our air space
by Pakistan aircraft, a Pakistan which
is inimically disposed towards wus, 1
would like to know what steps are going
ta be taken, if any deterrent steps are
going to be taken, and if it is repeated
again whether this permission which is
eranted to Pakistan is going to be can-
celled. That would be probably the
correct lesson that should be taught to
Pakistan in this regard.

SARDAR SWARAN SINGH: Sir,
with regard to the number of violations
since January, 1969, ihere have been
sixteen violations of the pre-determined
route by Pakistan International Air-
lines’ aircraft. About the second ques-
tion, any deviation from the pre-deter-
mined route, whatever may be their



